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I N THE SUPREME COURT OF | NDI A
CIVIL APPELLATE JURI SDI CTl ON

G VIL APPEAL NO. 8537 CF 2011
(Arising out of SLP(C) No.4437/2011)

HANUMANT  SI NGH Appel | ant (s)
: VERSUS:
KI RAN KUVARI & ORS. Respondent ('s)
ORDER
1. Leave grant ed.
2. Thi s appeal emanates from the order dated 3rd

Decenber, 2010 passed by the |earned Single Judge of
the Rajasthan Hgh Court in Cvil Mscellaneous
Appeal No.2230 of 2010 thereby allow ng the appeal
filed by the respondents herein.

3. M. Keshote, |earned senior counsel appearing
on behalf of the appellant has taken the threshold
objection that the appeal was allowed by the Hi gh
Court w thout even issuing notice to the respondents
in the appeal.

4. Ms. Shobha, |earned counsel appearing for
Ms. Kiran Kumari and other respondents fairly
subm tted that the inpugned order was passed w thout

I ssuing notice to the respondents in the appeal. W
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are amazed as to how the appeal was allowed w thout
Issuing notice to the respondents. Consequently, we
are constrained to set aside the inpugned order
dated 3¢ Decenber, 2010 passed by the |earned Single
Judge and remt the matter to the H gh Court.

5. The learned Single Judge is directed to
decide the appeal de novo after hearing both the
parties. Since the inpugned order has been set aside
by us, the First Appellate Court would not proceed
in the nmatter in pursuance to the directions passed
by the | earned Single Judge.

6. To avoid any delay in the matter, we direct
the parties to appear before the learned Single

Judge of the Rajasthan Hi gh Court on 14t" Novenber

2011.
7. Thi s appeal is accordingly di sposed of.
..................... J
( DALVEER BHANDARI )
..................... J
( DEEPAK VERMA)
New Del hi ;

Cct ober 10, 2011.



